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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH,
NEW DEIHI., .

-za;A.Noﬁ2463/89

New Delhi this 3rd June,1994.

'CORAM:

Hon'ble MrﬁS;R}ﬂdige,'Member(A) '
Hon'ble Mrs,! Lakshmi Swaminathan, mwmber(J)

L,Shri Subhash-Malik,
s/o Shri P, DuMallk
Lower Division Clerk'

2, Shri Ashok Dutta i}
s/o Shri Jagjit Lal

3. Shri Mangat Lal,
s/o Shri Amar Nath

(All the sbove three working under the

SrJ Electrical Englneer(Coastructlon)Ii
Northern Raillway, ShlVaJlt Brldge
New Delhi.' deddd s Applxcants.

By Advocate Shri B.S.Mainee

Union of India: through

- 'Versus . .
i. The General Manager,'
' Northern Rallway,
Baroda House,
New De 1hid
2, The Divisional Rallway Managexr,
Northern Railway,’
Straight Entry Roady : S
New Delhi, -

3, The Chief Administrative Officer{Construction)

Northern Rai lway,
Kashmiri Gate,

De lhi J400, ;o Respondentstd

None for the respondents.' C

ORDER

BV Hon'ble M;iiS.R;mdiqe, Member (A) -

In this application, Shri Subhash

‘Malik and two others, all Lower Division Clerxks,

working under Senior Electrical EngineeEQCOnstructﬂxﬂ

II, Northern Railway, New Delhi, havg prayed.




that the respondents be directed to regularise them

as Clerks/Typists and aésign their seniority from

the date of their promotiom as Clerks/Typists with

/

all consequential benefits;

| 2 fhe apﬁlicants, who were appointed as
} | - Casual Labourers in the years 1971 and 1975, we re
‘ ) regularised as Electri Khalasis in 1977 and 1978
and were further promoted as-Work Assistants, Class
- o " IIi grade %ﬁ260-400/€ vide letter dated 6@1.78
_;. | (Anne xure~AG). 'i';hereaf‘c.er:,'" they were promoted as
‘Wireman w/edfd 1576479 on adhoc basi$ Sooqbfter the
| applicants no.l and 2 were posted as Clerks vide
notice dated 1243531 (Annevur@-Al) and applicant
nod3 was posted as & Typist in the year 1931,
The noxlce dated 1273131 clearly atated that the\
applicants.no;l and 2 were being posted as Clerks
but this would not confer upon. fhem any r%ght for
regular dos+1ng as Clerks without their passing the
prescrlbed test The applicants state that they

A
we re workiqg to the full satisfaction of the [y 7Am\\

| "~ officers but have not yet been regularised while
those who wera juniorg to them and had bee1 appointed

as ClﬂPPS/Typis%s much after their promou1on, have

been paomOLed as Senior Clerks, but the applicanys

have been left where they were,'

3. The respondents in their reply admit
that the applicants havebeen working as Clerks/
Typists on adhoc basis wieif# 12.3,81, They point
out that the applicants have their lien on Class

IV posts i,ed Electric = Khalasié in Deihi Division,

but there is no provision -in the . rules for promotion

=




e

Trom the post of Electric Khalasi to that of
Clezk and the applicants cannot be regularised
unless they qualify the prescribed test for the

post of Clerk/Typist.

4 e have heard Shri B S Mawrpe ' learned
counsel for the gpplicants. None appeared for the

respondentssy

3. it is clear that the applicants, who hold

their lien as Electric Khalasis, have been

appointed as Clerks/Typist on purely adhoc basis

and they cannot be regularised till they clear

the prescribed test for the post of Clerk/Typisty

Shri Mainee stated that the épplicanﬁs were willing
to undergo the prescribed test) It is expected

| that the next such test will be held at a very

early date and the respondents are directed to

allow the applicants to appear in the same as and

when it is held,! If they are declared successfyl

in the test, the respéndeits should consider the

applicants? case for regularisation and upon their

regularisation , assign their senionity strictly
in accordance with the extant rules and instructions,
5, This application is disposed of

in terms of the directions given in paragraph 5

ahoved

7. No costs,
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{ LAKSHMI SWAMINATHAN)
MEMBER(J) mmmdMA)
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